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Applicant impugna respondents' order dated

3. 1 1 .2000 IAnnexure A-1! informing him that he has

not been found fit for promotion as SPG in the

review" DPC held on 4.8.2000.



3. Appliuant had filed O.A. No. 131 1/33

see King prornotion as 3P0.

4. That O.A. viaa dispused of by order dated

I o . o . .luuu with a direction to respondents to hold a

review DPC of 1338 for consideration of applicant's-

c I a I III I Or promotion as. 3. P.O. without reference to

the adverse remarks in his ACR for the period 1335-36

anu 133/-30.

5. Applicant filed C.P. No. 362/2000 which

was dirnissed bv order dated 2.1 1 .2000^ after noting

that the review DPC had been held bv respondents on

4.8.2000, and applicant had not been found fit for

promoti on.

D. It Ts well settled that a GoverniTient

eiTioloyee has no enforceable. legal right to be

promoted. He has only a right to be considered for

pr-^ornotion if he is eligible and falls within the

consideration zone. In the present case^ there is no

uouuL. uriau applicant's case was considered for

promotion in the review DPC held ori4.8.2000, but he

has not been found fit for oromotion.

6. The O.A. warrants no interference. It

is dismissed. No costs.
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